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PrLsoners witlioul Irial in jails

M52 SHRl M. RAM GOPAL 
REDDY:

SHRl SUBHASH YADAV:

Will the Minisier of HOME AFFAIRSS 
be pJca'icd to state:

(a)  the niimhcr of undertrial prisoners 
who have been in \arioiis jails in various 
States and Union Territories and have 
been in jails for over six nionihs wiihoii! 
Ihcir trials having comnicnced;

(b)  wheiher ihc Supreme C Oiirt had 
earlier directed ihe State Cio\trnnients to 
free snch iindcririals kept in i.iils by ihc 
Slates;

(c) the names of such Slates who have 
not followed Ihc direclivcs of the Supreme 
Couri; and

(d) sleps taken by O n i ia l  Government 
in this regard‘d

THK MINISTI-R OF STA'TF IN THE 
MINISTRY ()I HOMF. Ah FA IRS (SHRl 
NIHAR RANJAN FASKARl; (a) The? 
number of underlriaK in jails for over 
six months as on 3 1 si Dei;cmhcr, 19K1 
was 16796. The information leKa^'dinc ihc 
number of cases in uhich ihc trial had 
not slarlcd Is not mainiiaincd by ihe Gov' 
crnmeni of India.

(b) Yes, Sir. The Supreme Court had 
directed the Stales lo consent lo release 
all persont who have been in custody fof 
over six months and v^hose trials have 
not comrrtenced or ngain^t whom charge-

sheets have not been laid, except in cases 
where sections 302 and 395, I PC are in-
volved.

( L) and (d ). The directive of the Sup-
reme Court were conveyed to all the
StLiie Ciovernments and Union Territory 
Administ rut ions for impiemenlation and 
the Slate Governments and Union Terri-
tory Administralions have confirmed hav-
ing taken necessary action to ensure 
compliance of the directives.
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